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OFFICE OF TI-l'E_C_HIEF JUDIC_I§L MAGISTI_{_ATE._BATIALA HOUSE COURTS._
NEW DELHI DISTRICT: MODIFIED ntrry ROSTER FOR THE ivioi~iTH_0F OCTOBERJ024.

The following Judicial Magistrate First Class will work as Duly Magistrate at Palinla House Courts. New Delhi on the dates noted against
their names. ll is enjoined upon the Duty Magistrate to hold the trial of accused persons involved in petty cases and to attend all the
enlergcney matters such as recording of dying. declaration etc. Whenever such u matter is placed before them they should always be available
in their liouses on the day of duty. The Judicial Magistrate First Class named stand ileputed for the purposes of trial of demonstrators who
may he arrested on the date on which they are performing their duties. It‘ fresh 'I‘ralliclS'l‘.-\IEveiiing Courts Cliallans arc filed during
llnlitlllys. the samc shall also be tllsposcd of by the Duty Magistrate. On Sunday and other holidays they are required to reach court around
t lzlll‘ am and remain their till the disposal of the entire remand and other inisc. work. Even on working days. Duty Magistrate is expected to
relllaia in the court till 5:00 P.M. The Duty Magistrate would he assisted by hislher own stall‘.
ls. No C WNtll1‘lt?0|'l|l't3"0mCErS ” J Holidays ”K oom Nos. ‘lWorking

__ H Da;l's_
23.l0.2024 l. FF. Main

uilding
Ti FF. Main C
uiltling

18, ’_Mfll0 ._ .. M
iBuiFl€ig

l1.l=l=fiVlain
lBt.tilding.
T3. FF. Main
lBuilding.
l

Z Z C ” 10.10.2024V '1 ll. Yaslltlccp Clialtal. Ld. Judicial Magistrate First Class-0!
_l lat No. 2043 FF, Type lV. Delhi Administration Gulabi Bligh Delhi l 10007

2 ll. Atliinesll Bliaskiirlhlani 'l\'ip:ithi. Ld. Judicial Magistrate 7
First Class-02

_ 06,l<.ar_l<ardo9ma Court. Residential Comples. Karkardooma Court. Delhi ‘
3 "ls. Isha Siiigli, Lt]-7 Judicial lvltlgistmtc First’Class-03 7' k 07.10.2024 7'02.10.2024

l V-2 l, ll Floor. Grater Kailasll-I.Soutli Delhi-l 10048

L 22.10.2024 11.10.2024

\*ls. Padllialatiol. Ld. Judicial Magistrate First Class-04 ' 04.10.2024 ----
‘ 06. Delhi Govt. Ofiicers Flats. Ivlodal Town-l. Delhi-09 25.10.2024

5 lSI-I. Vaibliav Ktmlar. Ld. Judicial Magistrate First Class-05 *1 |8.l0.2024
M R10:-JUOI JFCI APARTMENTS. SECTOR-Z3 DHIARKA

-MI *<?'"“' l 17.10.2024

l 6 iirls. Ananiika. l.d. J ltdicial Magistrate First Class-06 :- tl6.l0ii024 .523. FF.Maiii
F Rio Flat Nu I06. Type IV. lst Floor. Kairkardiioltla Courts. 3l.10.Z024 Iliuilding

; _ |Jutlici,nl,Colttplcx. Sllalldaru. Delhi — H0032 W V
‘ 7 \‘i\-ls. 'I‘arunpi-cct Kaur. I.cl.'Jttdit:it1l Magistrate First Class-07 K’ 28.l0.2024*'

‘B- lI4. Upper Ground Flour. Nangal Dewal. Vlisant Kuaj l.
l

20.10.2024 on. GF. Main
Building.

s “ H. italililliilii, Ld.Judicial Magistrate First Class-03 - - lu i1.10.2024 l2. FF, Main
lo H. No.¢l99_Scct0r-I4. Gurgaon HR. = 3‘ 12.10.2024 lfiuiltljng.

l _

I I, FF. Main1 l
1' 9 V Komiil Garg , Ltl. Jtidieial llrlagistrtitc First Class I4.lli.2024 I‘ ----

. it .
‘ (Mnltiltt Cout't)~01 29.io.2024 Blllltllllg

H lat No._Z0l7. Delhi Govt Ollicers Flats. Gulnbi Bligh. Delhi - l l0007 _ _ _ W
10 It/Is. Altanlcslia Gal-g, Ijtl. Judlcial'Magist1-atc First Class 03.10.2024 13.10.2024 I9. FF. Mnin

(Mahila Court)-02 ‘ ‘Building
10 3" Floor Vikarm Vihar Lajpat Nagar lV-ND. __i 7_ _ _ ; 1

El 16Ilo.2024 *=‘ " I43. Publication l

l

l ii Z E; Poortttm sillgli. Ltl.Jt1tlicittl Magistrate First Class miml-oi *0 y
. F . No. S-l0l.Gr. Floor. Anupam Apartment. East Arjun Nagar-l l0032 2l.l0.2024 Building

J I41. Publication
Building"12 Ch-ls. Ntlhtt Carg, Ld.Judicial Mttgistrttte First class (Nl Act)-02 C 1; 090.2024

jl7tltl.2nd Flour.DelhiAdministrative Flats. Gulabi Bagh Delhi-I [0007 ‘ 09.10.2024 l

13 Sh. Arturag Cltllabra. Lt]. Jtitlicial Magistrate First Class (NI Act)-03 _ l6.l0.2024 _30.l0.2024 42. Publication i‘
h |Flat No.204l.Typ:-4 Dellti./\dt11it1i.€trtttivl: FlitL§.DB|lti-IIUUDT ' 1 Building --

‘ 14 J Ii. Abltinav Singlt, Lil. Judicial Magistrate First Class (NI Act)-04 l5.I().2024 --- Q. Ptlblicalion
-1/34, First Floor. .lanakpuri.Dc|lii _ W _ 24.10.2024 Building __

15 S. Bharti Beiiiwnl, Ld. Judicial magistrate first class’ 7 0l.10.2024 1 ----' ‘Main Building
.- NI Act) Digital Court No-01 ‘ Ground Floor. ;*igital Court No-0l

0250, _l<:iutilya Apartment, Sec. -l4.Dwiirka, New Delhi-1 l00'ltt 7 V
9' ll. sliivimi Gupta, Lt]. Judicial Nlrlgistralc First Class 08.l0.2024
ii ‘ Ni Act) Digital Court N0-02
Y lat No. I207. Tower H. Fusion Homes Tech Zone IV. Gr. Noidn. West UP - ‘=

i-I O
ain Building’ i
round Floor.
igital Court No-02

V D1306 ‘
I7 $15. Nishtliii Mclitani Lil. Jut.liciali\/lagistratc First Class J J 26.l0.2 1‘ ----

NI Act) Digital Court No-03 ' l
. _ J-S0. Patel Nagttr-01 Ghazialmd. Ulf-ZUIODI

ain Building
round Floor,
igital Court N030_ L
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i02 .l. Whenever any working day is declared holiday the Duty Magistrate on that day will he dccmcd as Duty Magistrate for whole of l

the day without any further order. l

2: N0 dill)‘ Judicial ‘Magistrate will take leave on the day of hisfhcr duty unless there is exigency. Reason of cxlgcncy shall also be
given by duly Judicial Magistrate with one day advance request for change of duty with the consent of oflicer agreeing to perform ,
duly in hlslher plttce. to the of-‘ficc of undersigned".

3. ti is impressed upon all the Judicial Mtulittrates not to leave any pending work in their courts without signing the orders passed l
on the dcy rcgulttr file Mls . rk. ti ". s. c wu llll bond and release warrants etc. The Judicial Magistrates are further directed to tnlcc
special clue that in no case they should leave the court without pignlng the relcilsc warrants. once the ball bond has been accepted .
by them. even while proceeding on half day leave, and not to leave such work for thc duty Judicial, Magistrate of that day. in an - '
exceptional case it’ an Judicial Magistrate had lcfl the court lifter accepting the bull bond and without signing release warrants. the ‘
r=l<=&§c warrants may be signed by the concerned Duty Judicial Magistrate after taking report in writing from the Reader/Alilmlid of
the concerned court and in such eventuality the Duty Judicial Magistrate shrill submit ti report of his having signed the rel

cuscwarrant of a particular court along-with the report so received by him from the stilt? of that court to the undersigned on the
following day.

4. The Duty Judicial Magistrate ls not supposed to deal with the regular flies/remand applications of any court. The Duty
Judicial Magistrate is supposed to consider only the fresh remand applications filed by the Investl tin Olli l‘t=

ga g cers a i.r 4p.m. besides considering the bail bond and surely bond in pursuance to bail orders passed by l-Ion'blc Supreme Court. I-lon'ble
Hi C ' ' ' ' 'gh curt and Ld. Sessions Court on the some day. It ls further being specified that in case the ball orders passed by I-lon‘blc '
Supreme Court of India or I-Ion'blc High Court are received in any Magisterial court after 4 .p.m. even if the same has been passed
on any Previous dine. the bail boiidlsurcly bond with respect to such orders, if put up before the Duty Judicial Magistrate, is ‘
supposcdio be considered by him. (This is with reference to letter no. 1542-l63llClR/CMM/2005 Delhi Dated l0-02-2006 of Ld ' ‘ 1
C.M.M.lI.lclhi). ' ~ . . . ' -
5- 'Fhc_-hldiciltl Mgfittgglg Eirgt Cli_is.$ dcputcd for duty on holidays: second Saturdays and Sundays who actually work on such
Cll1y(5))Vlll be entitled to tlvailof special casual lcttve (Compensatory Leave) in lieu duty performed on such duy (s) within one your
thereof and members of the stall‘ of thclr courts as well as the Cashier/Official of Cash Branch who actually work on such days
Shall be entitled to avail special casual leave [Compensatory Leave) in lieu of duty performed on such dt:ly(s) wlthln six month 1
thereof. The Special_Casuul Leave (Compensatory Leave) of Judicllil Miiglslrtilc shall be routed through and after the verification i
of the undersigned. The Judicial Magistrates while forwarding the lippllcntion of the stall‘ for grunt of such Spl. C.L.
(Compensatory Leave) shall certify thlit the ofiicliil concerned had actually worked on c particular clay. (This is with reference to '
letter no. 6545-63fRu!crlDl-{C dated 06-03-2012 of l-ion'blc High Court of Delhi : New Dclhl)-(ref. S.O. Issued by the Ld. District '
Judge-cum-Additional Sessions Judge. Pntllila House Court. New Delhi District. vidc lcllcr no. $365-85 Judl./NDD Dated. New
Delhi tho. ls/03/2012). T

. l6. The Judicial Otliccrs who are dcputcd as Duty Magistrate. if Summoncd for the day of such duty to ttppenr as witness in ii court
located in the court compleiiolhcr than the place of posting will send ii formal request in advance to the court where he is lo appear
as E< witness for his exemption from court attendance. If the court in question again intimates lhc olliccr requiring his attendance for
that dire he may do so in the forenooli sessions under intimation to the imdcrsigned (ref. S.O. Issued by the Ld. Disll. & Sessions .
Judge. Delhi vide letter no. 42534-684lDMt'Gaz. Dated 20-10-1999). l

‘I. The Duty Judicial Magistrate will not look after the court work of his/her link magistrate as per the table given in link i
roster, but not exempted from recording statement uls 164 Cr. P.C it‘ marked by the undersigned.

8. All the Duty Judicial Magistrates sllull also dispose of any Judicial work whatsoever assigned to them by the undel-signed.

9. The Regular Magisterial Courts shall take up till inlsccllancous applications including bliillinterlm bail. supcrdarl etc. in till ‘
matters (pending trial as wall as pending investigation except those specifically assigned to Ld. Duty Judiclnl Magistrates by this
order) through Physical Hearing or through Video Conferencing on Cicso Webcx-Platform. adhering to Delhi Video Conferencing
Rules. 2020 as framed by the l-lon'ble High Court of De1hl.Furtlicr. it is impressed lo all the Judicial Magistrates. New Delhi .
District. PI-IC. ND'lhnt the applications Uls 52A NDPS Act assigned to them as Duly Judicial Mngisirnic are to be tiepl in their
respective regular Cottrlsttll its disposal. The said applications shall not be assigned to next Dilly lildlcinl Magistr . ‘
I0. it is directed that all the Ld. Duty Judicial Magistrates shall dclil with Extension of JC Remand numiii of Ps lodged at _
Control Jail. Tihar. Delhi. through video conferencing. .

(S Abhls cKumui~
I" rik Chic iclal ugistrale l

P iila i-lou o '. cw Delhi I
7. 9.2024
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' we i‘<’-'55‘ ’No. no241cmwnuNetv Delhi. ,;_ " ed21.09.2024 E
*2Copy forwarded for lnforrnction and necessary acflon :- “ ‘°' " ' ” ' i

I. The Ld. Registrar General. Hon'b|e High Court of Delhi. New Delhi. 5
(Through Ld. Principal District & Sessions Judge. Patialtt House Court. New Delhi).

2. P.S. to the Ld. Principal District & Sessions Judge. Patiela House Court. New Delhi. t
3. P.S. to all Ld. Principal District & Sessions Judges, Center (l-lQ),West I THC, North. North- WestJROhlni, Shahdra.

East. North-East-I KKD, South-West! Dwarka, South. South-East] Saitot,Delhi INew Delhi.
4. All the Ld. Chief Judicial Magistrates. Center. West I THC, North. North-West I Rohlnl. Shahdra. East. North-

Eust I KKD. South-West I Dwarka, South. South-East I Saket, Delhi !New Delhi.
S. All the Ld. Addl. Chief Judicial Mngistrateslludicial Magistrate First Class. Putiala House Courts. New Delhi District.
6. The Chief Prosecutor. New Deihi- District.
7. The D.C.P. New Delhi District I South District /South ~West District.

.,_,S.~‘i'li?lncharge. District Courts Web-Site Committee. Tis Hozari Courts. Delhi.
9. The Branch Ittchttrge. R843 Branch. NDD. Pl-IC. New Delhi.
10. The lncharge. Computer Room, Patlela House Courts. New Delhi.
l l. The Controlling Dtiicer. Pool-Car. New Delhi. i
I2. The Care Taker. New Delhi District with the direction to affix the copies of the same at all the notice boards at P

House Courts Complex.
l3. The lncharge. Lock-up. New Delhi. |

' I4. The lnchnrge Cash Branch. New Delhi- District. Patiaiu House Courts.
I5. The Secretary. N.1Q.B.A. -
l6. Ofiict: File “

(Shit ' it mar)
" Link C tel Ju total Magistrate

Ptttinla ous Courts. New Delhi
2 09.2024 '
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